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Pradeep Kumar Das and Ors.

State of Odisha & Others

BEFORE THE NATIONAL GREEN TRIBUNAL;
EASTERN ZONE BENCH; KOLKATA

0.A.NO. 104/2025/EZ

...APPLICANT
Vrs.
...RESPONDENTS

COUNTER _AFFIDAVIT FILED ON BEHALF OF

RESPONDENT NO.5 (ODISHA INDUSTRIAL

INFRASTRUCTURE DEVELOPMENT CORPORATION)

[, Nandan Kumar Karar, aged about- 39 years, S/o-
Late Gagan Chand Karar, at present working as Divisional
Head, IDCO Rourkela Division, Odisha Industrial
Infrastructure Development Corporation (IDCO), Janpath,
Bhubaneswar, Dist- Khurda, do hereby solemnly affirm and
state as follows:
1. That, I have been duly authorized to swear this affidavit
on behalf of Respondent No.5 in this case.
2. That, I have gone through the contents of the
original application and have understood the same. I am also
otherwise acquainted with the facts of the case.
3.  That, in the original application, the applicant has
prayed to restrain the Private respondents and IDCO from
accessing and using the forest land for non-forest activity
until approval of central government is obtained under (Van
Sangrakshan Evam Samvardhan) and to hold and declare that
the alienation of Plot No.82, Khata No.60, under Mouza-
Kalokudar, Tahasil-Lathikata of District-Sundergarh in

favour of IDCO and subsequent transfer to the private

!
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respondents as illegal and void for want of approval from
central govt. under (Van Sangrakshan Evam Samvardhan)
Adhiniyam, 2023 with direction to the IDCO and State
Authérities to ensure protection of the existing forest and
restoration of the damaged trees and to assess the
environmental compensation for causing damage to the forest
and realize the same from IDCO and private respondents, on
the basis of all misconceived facts and law, which are
traversed in view of the averments made herein below, while
in course of replying to the averments made in the O.A., in
view of which the Q.A. is liable to be dismissed, being not

sustainable in the eye of law.

- That, in reply to the averments made in Para-1 of the O.A. it

is humbly submitted that, the Respondent no.5 the Odisha
Industrial Infrastructure Development Corporation (IDCO)
Was established in the year 1981 with the specific objective
of creating infrastructure facilities in the identified Industrial
Estate/Areas for rapid and orderly establishment and growth
of Industries, trade and commerce. It has been declared as the
Nodal Agency for providing industrial infrastructure in the
State of Odisha. Establishment of Industrial Areas, Industrial
Estates, Functional Industrial Estates, Growth Centers etc. at
different strategic locations and to provide infrastructure
therein are the prime functions of the Corporation. The
infrastructure includes essential facilities such as roads,
drains, power, water, street light§ amenities and social
infrastructures  such as  banking, post office,
telecommunication facilities, shopping complex etc. IDCO is
y
PRADIPTA KUMAR MOHANTy
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the nodal agency of Government for providing land to large
projects which cannot come up in the Industrial Estate and
Areas. It arranges to obtain/acquire land for all such projects
in any location of the state, IDCO also takes up planning &
execution of construction projects of government
departments/undertakings on agency and contract basis with
the help of its diverse technical manpower. It is committed
to provide quality construction services with optimum cost in
scheduled time. The expertise of IDCO is well recognized in
consultancy, design execution of civil, electrical, water
supply and public health engineering works. IDCO has been
awarded ISO-9001 certification by RWTUV CERT,
Germany during June' 97 and is the only govt. undertaking in
the state having this unique recognition. The Corporation has
also received ISO-14001 certification for adhering to
environmental protection and resource conservation in all its
activities. This Corporation is at present playing a pivotal role
in bringing in private capital for development of
infrastructure projects in the state. Requisite escort services
are being provided to investors/ developers for
implementation of infrastructure and industrial projects. The
main objective of the Corporation is its continuous
commitment to operate in economically, socially and
environmentally sustainable manner in consultation with its

stakeholders it interfaces with.

. That, the averments made in Para-2 & 3 of the O.A. needs no

reply.
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6. That, in reply to the averments made in Para-4 of the O.A., it

S

N

is humbly submitted that, IDCO had entered into Agreement
to Lease with M/s. OSC Steel Pvt. Ltd. and M/s. Mankash
Enterprises vide Lease Deed No.l 1712101871 and
1171210874 dtd.13.09.2021 and Possession was handed over
on 06.04.2023 and 05.06.2023 respectively. Copies of the
Lease Deed No.11712101871 and 1171210874
dtd.13.09.2021 and Possession handing over report
dt.06.04.2023 and 05.06.2023 are annexed herewith as
Annexure-A/5 Series & B/5 Series respectively.

. That, in reply to the averments made in Para-5 of the O.A., it

is humbly submitted that, IDCO had entered into ‘Deed of
Agreement’ U/s. 32 of The Orissa Industrial Infrastructure
Development Corporation Act, 1980 with the Governor of
Orissa for Govt. land measuring Ac.433.89 vide Lease Deed
No.1732 dtd.27.05.1983 which includes the village
Kalokudar for area measuring Ac.8.37. The area of Ac.6.14
Sabik Khata No.40 and Sabik Plot No.88 is the plot under
consideration. The Annexure-4 as attached by the Applicants
does not mention the specification of the plots to ascertain
the grounds of their claim. Also, the date on the copy of the
Joint Management Plan is of 27.05.1990 which clearly
emphasizes that the plantation of the numbers of tress was
done way after the land was registered in favour of IDCO
through the deed mentioned dtd.27.05.1983. Copy of the
Lease Deed No.1732 dtd.27.05.1983 is annexed herewith as
Annexure-C/5
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8. That, in reply to the averments made in Para-6 of the O.A., it
is humbly submitted that, the IDCO had allotted IDCO Plot
No.82/2 measuring Ac.4.30 at LE. Kalunga to M/s. OSC
Steel Pvt. Ltd. corresponding to Sabik Revenue Khata No.40
Sabik Plot No.83(P) of Rev village Kalokudar. The

possession of the said land was handed over on 06.04.2023
with HAL Khata No.36 & 60 HAL Plot No.80 & 82(P).

9. That, in reply to the averments made in Para-7 of the O.A., it
is humbly submitted that, the IDCO had allotted IDCO Plot
No.82/1 measuring Ac.1.050 at I.E. Kalunga to M/s. Mankash
Enterprises corresponding to Sabik Revenue Khata no.40
Sabik Plot n0.88(P) of Rev village Kalokudar. The possession
of the said land was handed over on 05.06.2023 with HAL

g
Khata No.60 HAL Plot No.82 (P). E

A”I(" /
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10.That, the averments made in Para-8 to 10 of the O.A. needs

"'"/I‘

no reply.

11.That, in reply to the averments made in Para-11 of the O.A.,
it is humbly submitted that, the IDCO had entered into ‘Deed
of Agreement under Section 32 of The Orissa Industrial
Infrastructure Development Corporation Act, 1980’ with the
Governor of Orissa for Govt. land measuring Ac.433.89 vide
Lease Deed No.1732 dtd.27.05.1983 which includes the
village Kalokudar for area measuring Ac.8.37. The area of
Ac.6.14 Sabik Khata No.40 and Sabik Plot No.88 is the plot
under consideration (Annexure-C/5).

12.That, the averments made in Para-12 & 13 of the O.A. needs

no reply.
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13.That, in reply to the averments made in Para-14 of the O.A.,
it is humbly submitted that, a Letter No.8123/dt.07.03.2024
was issued to the Divisional Head, IDCO Rourkela Division
from the Chief General Manager(MSME) after discussion
with the Environment Section of IDCO in respect of the
Forest(Conservation) Amendment Act, 2023 regarding
execution of lease deed/ agreement to lease with units in
respect of land coming under jungle kissam at LE. Kalunga.
Copy of the Letter No.8123/dt.07.03.2024 is annexed

herewith as Annexure-D/5.

14.That, the averments made in Para-15 to 18 of the O.A. needs
no reply.
15.That, since the averments made in Para-19 of the O.A. has

already been replied while replying Para-14 of the O.A, the

reels
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same needs no further reply.
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16.That, the averments made in Para-20 to 22 of the O.A. needs
no reply.

17.That, since the averments made in Para-23 of the O.A. has
already been replied while replying Para-14 of the O.A, the
same needs no further reply.

18.That, in view of the averments made, considering the facts
and circumstances of the case, the O.A. being devoid of any
merit, is liable to be dismissed with exemplary cost, for filing
such frivolous application and wasting the precious time of
this Hon’ble Tribunal.

19.That, the Petitioner has not come to this Hon’ble Tribunal

with clean hands and is not entitled to get any equitable relief
Y
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therefore. The original application is devoid of any merit and,

therefore, is liable to be dismissed.

20.That, the rest of the averments which have not been

specifically admitted in this affidavit, may be deemed to have
been denied.

21.That, the deponent craves leave of this Hon’ble Tribunal, to
file any such further affidavit, if so required, in the course of
hearing, for proper adjudication of the matter.

22.That, the facts stated above are true to the best of my

Divisional Head

=) Advocate e DB RONEBNTsion —
‘z /\ A B - 2024 Rourkela
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knowledge, belief & materials on record.
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= A I, Nandan Kumar Karar, aged about 39 years, S/o-

} jLate Gagan Chand Karar, at present working as Divisional
<

/

% 1<K |

N\ / {:Z Head, IDCO Rourkela Division, Odisha Industrial
\\“\L /’ Infrastructure Development Corporation (IDCO), Janpath,
Nl Bhubaneswar , Dist- Khurda, do hereby verify that the
contents of the above affidavit are true to my knowledge,
belief and materials on record, and nothing has been
concealed there from.

Verified at cec€?294 on 5% day of January, 2026.

~andan _Kmat_Rarar,

f
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AGREEMENT

An Agrccmént made at _{\. % .*-5 on the day of Sﬁgk@%ﬁé’ar-gozl

BET%VEEN THE ODISHA INDUSTRIAL INFRASTRUCTURE DEVELOPMENT
CORPORATION, a corporation constituted and operated by-‘the state of Odisha
under  the  ODISHA  INDUSTRIAL  INFRASTRUCTURE DEVELOPMENT
CORPORATION Act, 1980 (Odisha Act 1 of 1980) and having its Head Office at
IDC® Tower, Jana path, Bhub meswar, Odisha, Pin-75 1022, hereinafter referreq to
as ‘IECO represented by Sri Bijay Kumar Mohanty, aged about 58 years,

S ———

Divisional Head, IDCO, R"""!fcla Division called the “Licensor” / “‘Grantor”

(whidh expression shall vwiiems the context does not so admit, include its

succgssors and assigns) of (he onc part. Mob- -9437003019, Aqdlkcr No -
S SR gy 720 S
v i _ \ '. ‘_\..(\
‘g Director o
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Endorsement of the cerhﬁcate of admissibility
Admissibie under rule 25: duly stamped under the Indlan stamp (Orissa Amendm e;r\t act 1 of 2008) Act 1899, ‘

Schedule 1-A No. 35(b) Fees Paid : A5(c)-577533 ,, User Charges -280 Total 57781
ﬂg@(ncer

. )
Date: 13/09/2021 Slgnﬁ?t%f' ég%isgguﬁ officer

Endorsement under section 52

resented for registration in the office of the Sub-Registrar Sub-Registrar PANPOSH between the hou
of 10:00 AM and 1:30 PM on the 13/09/2021 by ODISHA INDUSTRIAL INFRASTRUCTUR[:
DEVELOPMENT CORPORATION THROUGH DIVISIONAL HEAD BIJAY KUMAR MOHANTY,
son/daughter/wife of , of IDCO ROURKELA,SUNDARGARH , by caste , profession and finger prints

affized.
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Endorsement under section 58

Execution is admitted by @

Name Photo Thumb Impresslon Signature Date of Admission of
ODISHA Execution
INDUSTRIAL !
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DEVELOPMENT OV

CORPORATION (aWee

THROUCH 13-Sep-2021
DIVISIONAL HEAD N

BIAY KUMAL 3147292006

MOUANTY
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(1)
AND

M/s OSC Stcel Puvt.Ltd, Director-- Shri Vikash Kheria S/0-Sri Ram
Pratap Kheria aged about 46 years, company incorporated under the companies
Act 2013, and having its registered office at IDCO Plot No-82/2,Sundargarh with
Udyog Aadhaar no-OD30B0002123 carrying on business as Directorship in the
firm-name and style of M/s OSC Steel Pvt.Ltd, Director-- Shri_Vikash Kheria
his place of business at IDCO Plot No-82/2, Industrial Estate Kalunga,
Sundargarh hereinafter called the Licensee/Licensees(Which expression shall
unless the context does not so admit, include its successor/successors in
business/is/their survivors and heirs, executers. Aadhar 1\[0-771243640065,

Pancard No-AFQPK4988Q, Ph No-9938222999.

And Permitted assigns)

of the other part,

Administrators and permitted assigns of such last survivor)

The “Licensor” and the “Licensee” are hereinafter together always referred 1o as the
- <

“Parties” and are individually, when necessary, referred 10 as “Party”

OSC Steel Private Limited L
\ A \’\"LJ/V " s
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J WHEREAS the Licensce/Licensces have applied to the Grantor/ Licensor for
the grant to him/them/her/it of a lease of the land and premises hereinafter
described, which the Grantor/Licensor has agreed to grant to him upon certajp
terms and conditions ANDWHEREAS before signing this Agreement, the
Licensee/Licensees has paid the sum of Rs.2,83,80,000.00 (Rupees Two Crore
Eighty Three Lakh Eighty Thousand only). Being the amount of land cogt

payable by the Licensee/Licensees.
NOW IT IS HEREBY MUTUALLY AGREED as follows:

1. During ths period of three years from the date hereof the Licensee/licensees
shall have licence and authority only to enter upon the piece of land described
in the first schedule hereunder written and delineated on the plan annexed
hereto and there on for the purpose of building and executing works for the
irnplemeritatipn of the project/Institution i.e Establishment of a Steel, Iron
& Ferro Alloys Unit, there on as herein after provided and for no other
purpose what so ever and until the grant of such Lease as is hereinafter
referred to the Licensee/Licensees shall be deemed to be a bare Licensee only
of the premises at the same rent and subject to the same terms as if the Lease
had been actually executed.

2. Nothing in these present contained ‘shall be construed aé a demise in law of
the said lanfi hereby agreed to be demised or any part there so as to give to
the Licensee/Licensees any legal interest therein until the lease hereby
contemplated to be executed and registered but the Licensee/Licensees shall

only have a licence to enter upon the said land for the purpose of performing

this Agreement.

However, the Licensor shall permit the Licensee the use and occupation of the
Licensed Premises during the period of License herein created without any
hindrance/eviction interruption and/or disturbance, claim or demand
whatsoever by the Licensor or any person claiming by from under or in trust
for the Licensor, sav i i

, ¢ and except in the event of termination or prior

determination under Article 6 below,

\(\ (
OSC-Steel Private Limited o e
) s R TI
Director
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The Licensee/Licensees herebv _agrees/agree to obs
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serve and perform the

stipulations following that is to say: - o

session of the property on “as

law Uulitik=", -

2

b) The Licensee/Licenseesmay, at its own cost, put up

d)

€)

‘Fhat-the-Licensee; Licersees shall take pos
is where basis is". No further demand shall be made to the Licensor for
any improvement and / or development of the land whatsoever.

two sign-boards

indicating its name, on the exterior of the Licensed Premises, Provided
that the dimeﬁsions and exact location of such sign boards shall be
intimated, in advance, to the Licensor for its approval and that such
approval should be obtained, in wrltmg, Provided However, that such
approval shall not be unreasonably withheld. Such signboards should
not cause any damage to the facade of the Licensed Premises and shall
not contravene any local laws or regulations.
The said plot of land shall be fenced in during construction by the
Licensee/Licensees at his/their/its expense in every respect.
No work shall be commenced which infringes any of the Building
Regulations set out by the Appropriate Authority, Governed by Govt. of
Qdisha until the said plans and elevations shall have been so approved
as afo:eé.}i& and thereafter he/they/it shall not make any alterations or
additions there to unless such alterations and additions shall have been
previously in like manner approved.
The Licensee/Licensees shall have to start civil construction on the
allotted property within sixmonths from the date of possession and
commence Academic Session/ commercial production within three years
from the date of handing over of possession. The extension of
implementation up to one year may be allowed without imposition of
penalty provided the Licensor is convinced that the delay is not due to
e s e e 1 ot
posed beyond the approved

implementation period at the discretion of the licensor., o

| OSG Steel Private Limited Fyrt
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(4)

The Licensee/Licensees shall be responsible for complying with all

laws, rules and regulations for the time being in force in

pertinent byc-
n.bpect of the (.hanges made by the Licensee
fit for full enJoymcnt of the Licensed

inside the Licensed

prermses the Licensee may deem

Premises.

That Licensee/Licenseeswill pay all rates, taxes, charges, claims and

outgoinggchargeable against an owner or occupier in respect of the said
land and any building erected thereon.

The Lic‘ensee/ Licensees agrees/agrec and admits its liability to pay any

such further sum or sums towards premium of the demised land
demanded by the Licensor consequent upon the Lessor being required to
pay more towards the compensation arising out of any law or order of

any competent Court. The Licensee agrees and undertakes to reimburse

the Licensor towards payment of higher compensation as may be
assessed.

That the Licensee/Licensees shall from time pay to the Grantor/
Licensor such recurring fees in the nature of service or other charges as
may be prescribed by the Government of Odisha under the Odisha
Industnal Infrastructure Development Corporation Act, 1980 and the
Rules framed thereunder.

That the Licensee will keep the Grantor/Licensor indemnified against
any and all claims for damage which may be caused to any adjoining
buildings or other premises by such building or in consequence of the
execution of the aforesaid works and also against all payments
whatsoever which during the progress of thework may become payable
or be demanded by the Municipality or any local authority in respect of

the said works or of anything done under the authority herein contained.

OSC Steel Private Limitgd o
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That the Licensec shall observe and confirm to all rules, regulations and

149
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~bye-laws ol “flic "Local “Authority Conmcerned or any other statutory

rufulauon in any way relating to public health and sanitation in force for

the txmc bemg and shall provide sufficient latrine accommodation and

other san arrangement far the labourers and workmen employed

during the construction of the buﬂdmgs on the said land in order to keep
the said fand and its surroundmg§ clean and in good condition to the
entire satisfaction of the D1v1s1onal Ifead IDCO and shall not, without
the consent in writing of the Divisional Head, IDCO permit any labourers
or workmen to reside upon the said land and in the event ‘of such
consent being given shall comply strictly with the terms thereof.

1) That the Licensee/Licenseeswill not make any excavation upon any

part of the said land nor remove any stone, earth, or other material there

form except so far as may, in the opinion of the officer authorised by the
rantor/Licensor, be necessary for the purpose of forming the
foutfdatéons -of the building and compound walls and executing the

works AitHotised by this Agreement.

That the Licensee/Licenseeswill not directly or indirectly transfer,
assign, sell, encumber or parts with his/their/its interest under or the
benefit of this Agreement or any part thereof in-any manner whatsoever
without the previous consent in writing of the Corporation. However in
case of the Liccnsec’is desirous of creation of charge/ interest of any
Banking or Non-Banking Financial Company for financial assistance for
the purpose of grant of license, the same may be executed with prior
consent of the Licensor in the format and procedure mentioned under
the regulations and rules of the Licensor. In this event also, it is hereby

clarified that at no point of time the Licensee per se gets any interest

over the demised premises of the License. _
ooy

OSC Steel Private Limited
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That the Licensee/Licenseesshall not at any time do, cause or permit

n)
; any nuisance in or upon the said land and in particular shall not use or
I permit the said land to be used for any industry other than the purpose
for which the land is allotted. '
o) That the Licensee/Licenseesshall-ab-own-cost-construct-ant-maintaiman—— —

access road leading from the Estate road to the said land in strict
accordance with the specifications and details prescribed by the
Divisional Head concerned.

p) The Licensee shall al\vays be liable to make good the exterior and
structure of the Licensed P;c_emises i"hcluding walls, drainage and roof by
carrying out necessary ’reb'ai}s o.r' renovations within its statutory
common duty of care.

q) That | in employing skilled and  unskilled labour the
Licensee/Licenseesshall give first preference to the persons who are
able-bodied and whose lands are acquired for the purpose of the said
industrial area.

r) The Licensee/Licensees hereby agrees/agree to bear all charges to be
paid to the power supply company for making the power available to the
Licensee in terms of these presents and for consumption of the electric

power by the Licensee.

4. That the Licensor hereby agrees to observe and perform the stipulations

following that is to sav:
a) The Licensor shall not be liable to the Licensee, its Directors, officers,

employees, servants, agents, invitees, visitors, customers or any other
person using or at any time being upon the Licensed Premises or any
personal injury, damage, loss or inconvenience howsoever or whatsoever
caused to them or to any goods or chattels brought by any person upon
the Licensed Premises it being the intention of and agreed to between the
Parties that the Licensee and other persons using the Licensed Premises
shall use the same solely at the risk of the Licensee, provided that, such
injury, damage, loss or inconvenience is not caused by the negligence of

the Licensor, its employees or agents. "

/ + OSC Steel Private Limited
\
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b)  The Licensor further agrees that as soon as the Divisional Heael / Land

Officer / authorized officer of IDCO certifies on the completion of

And o commeéncement of ~Academic — — — —

faclory/Institute  building
Session/commercial production in accordance with the terms hereof
and if the Licensee/Licensees shall have observed all the stipulations
and conditions herein before contained, the Licensor will grant and the

Licensee/Licensees will accept a lease (which shall be executed by the

parties ‘in  duplicate) of “the said land and the factory

4bui1dingZInétitutiona1 Building erected thereon for a term of 52(Fifty
Two) yearé-. or for the balance lease period 2073, from the date of

handing over possession.

c) The Lease shall be prepared in duplicate in accordance with form of
Lease set out in the schedule hereunder-written with such modification
and conditions there to as may be agreed upon and all costs, charges
and expenses of andincidental to the execution of Agreement and its

duplicate, also the lease and its duplicate shall be borne and paid by the

Licensee/Licensees alone.

Termination, post-termination obligations

n

Either Party (“non-defaulting party’) shall be entitled to terminate this
Agreement in the event of the other party (“defa_ulting party”) committing a
material breach of the terms, conditions and covénants contained in this
Agreement to be observed and performed by the defaulting party by giving

30 days advance notice in writing and if the defaulting party rectifies the
breach and informs the non-defaulting party in writing about the same within

the said period of 30 days then the notice will cease to be effective.

However, if the defaulting party is unable to rectify the breach within the

period of 30 days, then this Agreement shall, at the option of the non-

defaulting party, stand terminated.

[ / . OSC Steel Private Limited "

T T T T P e R Y S
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6. Notices \

All notices or other communications required or permitted to be given under

this Agreement shall be in writing and shall be either delivered personally or

sent bue mail _at the ollowineaddrossesofthe-RParties—
= y g aks S-S 1— i

a) To the Licensor at its Registered office mentioned herein, and
b) To the Licensee at
1.  The Licensed Premises and
Il.  Its registered office
Notice shall be deemed to be given on the seventh business day after
such notice is mailed, if sent by registered mail. Any notice shall commence
on the day such notice is deemed to be given.

A Party may change its address for purposes hereof by notice to the
other Party.

~J

Force Majeure

Neither Party shall be liable to the other Party for failure to perform its
obligations hereunder due to the cccurrence of any event be):ond the control
of such Party and affecting its performance including, without limitation,
governmental regulations, orders, administrative requests, rulings or orders,
acts of God, war, war-like hostilities, civil commotion, riots, epidemics, or any

other similar cause or causes.

8.  Governing Law

It is declared and confirmed by the Parties hereto that what is recorded in this
Agreement reflects the true intention of the Parties and neither Parties shall

contend to the contrary. This Agreement shall be governed and construed in
accordance with the laws of India,

/ OSC Steel Private Limited ‘
‘ i\ :. )
VA

Clrector
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u)

All costs and expenses for preparation, execution and registration of this

agreement/licence shall be borne by the Licensee.

10. Should there be any conflict between the terms contained in this Agreement
and the term contained the IDCO Act/IDCO Land Regulations hereunder -
written the latter shall prevail.

11. For the purpose of this Agreement to Lease the expression Chairman-cum
Managing Director, IDCO shall include the Managing Director / the Land
Officer / Divisional Head or any other authorised Officer of the Odisha

Industrial Infrastructure Development Corporation (IDCO).

IN WITNESS WHEREOF Sri Bijay Kumar Mohanty, aged about 58 years, the
authorised Officer of the Odisha Industrial Infrastructure Development Corporation
(IDCO) has, for and on behalf of the aforesaid, Odisha Industrial Infrastructure
Developmept Corporation (IDCO) set his hand and affixed the common seal of the
Corporation hereto on its behalfl and the Licensee/Licensees hath hereunto set
his/their hand/affixed the Common Seal of the Company the day and yvear first

above written,

0SC Steel Private Limited

Aty A—

‘ \\‘/"/\/' Director
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LAND SCHEDULE
(Description of land) 1

All that picce of land knows as IDCO Plot No, 82/2, Revenue Khata No-36 & 60,
Revenue Plot No-80 & 82(P), Village-Kalokudar, in the Kalunga Industrial Estate,
within the village limits of Kalokudar, Tahasil Lathikata District Sundargarh in
Odisha containing by measurement Ac.4.30, Annual Rent-Rs.4,96,650.00 g,

marked as red coloured boundary lines on the plan annexed hereto. B
On the North by : Road
On the South by : IDCO Land
On the East by : Forest Land
On the West by : IDCO Plot No-82/1
*
Ve
A 0SC Steel Private Limited
e - '
Director
SIGNATURE OF THE SIGNATURE OF THE
PARTY OF ONE PART PARTY OF THE OTHERPART.
IN WITNESS WHEREOF
WITNESSES; WITNESSES; ~
¥ i) Comed Tdotnten 7
1.,\)“ Jendea (\reodtl 1. J
;,),,": Cc \\;H)'}’}))(C S5/¢ Gas Showiras Y R\\L"‘: i
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(10)
LAND SCIHEDULE
(Desceription of land)

All that picce of land knows as IDCO Plot No. 82/2, Revenue Khata No-36 Reven e
Plot No-80 Arca Ac.0.14 & IDCO Plot No. 82/2 Revenue Khata No 60, Revenye
Plot No- 82(P) Area Ac.4.16, Village-Kalokudar, in the Kalunga lndmrrml Estate,
within the village limits of Kalokudar, Tahasil Lathikata District Sundargarh i,

Odisha containing by measurcment  Ac.4.30(0.14+4.16), Annual Rent.
'—_1-3_5___:1_‘96)6“50.00 & marked as rod-seloured-bowndary-tines—on—the-ptan—armezeg— —
hereto.
On the North by : Road
On the South by : IDCO Land
On the East by : Forest Land
On the West by : . IDCO Plot No-82/1
LS aeian OSC Steel Private Limitec -
njete \: ;_E FERTORT \ \/\/\,/l/\ "\/L\,(,.,/z/
Director
SIGNATURE OF THE SIGNATURE OF THE
PARTY OF ONE PART PARTY OF THE OTHERPART.
IN WITNESS WHEREOF
WITNESSES; WITNESSES;
1. _j i Lemdee bova( A 1 N 1o Tn\,L»'»q
Jw(c\v\)m?(u $/0 Su Lloacem Yoy T“L'UM
pomane @ NIVIY or! Lo K
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MS OSC STEEL PVT : 1 ~
L.TD THROUGH e 14-Sep-20
DIRECTOR VIKASH s e e

KHERIA

242832729

Icentified by JITENDRA GARUDA Son/Wife of LATE KHADU GARUDA of JE CIVIL IDCO,ROURKELA
DIVISION,SUNDARGARH by profession Service

Name Photo Thumb Impression Signature Date %&':gzii::i"" of
N l..-'*"lA
ITTENDRA GARUDA | {2 e 13-Sep-2021
:4.1‘:- A ’
’»‘Zi’ i wel® R
e 42005885 L
o \b/iy; nou*
Register 2.
i ‘;b ' ‘licer
a .
Date: 13/09/2021 Signature of 'Pegf’ﬁaring officer ‘
Endorsement of certificate of registration under section 60 - |
Registered and true copy filed in : Office of the Sub-Registrar, PANPOSH // / i
Book Number : 1 || Volume Number : 46 4
Document Number : 11712101871 = ﬁp’lv '
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i AGREEMENT

:

An Agreement made at (2’ k"’\ on the day of M&—QOQI

BETWEEN THE ODISHA INDUSTRIAL INFRASTRUCTURE DEVELOPMENT
CORPORATION. a corporztion constituted and operated by the state of Odisha

uhder  the - ODISHA  INDUSTRIAL INFRASTRUCTURE DEVELOPMENT

GORPORATION Act, 1927, 'Odisha Act 1 of 1980) and having its Head Office at

IIgCO Tower, Jana path, Bhubrieswar, Odisha, Pin-751022, hereinafter referred to

*i Dijay Kumar Mohanty, aged about 58 years,
Divisional Head, IDCO, I ~vr:cla Division called the

(which expression sha]] volees
7

as IDCO represented by ©

“Licensor” / “Grantor”

the context does not S0 admit, include its

successors and  assigns)

~f the one part, Mob-94370030/].9;*~
516968240227, Pancard No. N

adhaar No P
1T 17310) ' -

{ :‘ ek

o YN
; KASH ETERPRISES (R
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Admissible under rule 25: duly stamped under the Indian stamp (Orissa Amendment act 1 of 2008) Act 1899,
Schedule 1-A No. 35(b) Fees Paid : A5(c)-100 ,, User Charges-280 ,Total 380 /

Date: 13/09/2021 : Signature df Regisdaing officer
Endorsement under section 52

Presented for registration in the office of the Sub-Registrar Sub-Registrar PANPOSH between the hours
0f10:00 AM and 1:30 PM on the 13/09/2021 by ODISHA INDUSTRIAL INFRASTRUCTURE
DEVELOPMENT CORPORATION THROUGH DIVISIONAL HEAD BIJAY KUMAR MOHANTY,
son/daughter/wife of , of IDCO:ROURKELA DIVISION,ROURKELA,SUNDARGARH , by caste , profession

Cultivation and finger prints affixed.

oY
RegistertiiggOtficer

Signature of Presenter / Date: 13/09/2021 Signatur@%ﬂ&%ﬁﬁnng officer

Endorsement under section 58
Execution is admitted by :

Name Photo Thumb Impression Signature Date of Admission of

ODISHA Execution
INDUSTRIAL
INFRASTRUCTURE
DEVELOPMENT
CORPORATION
THROUGH
DIVISIONAL HEAD b
BIJAY KUMAR e 314729363
MOHANTY ' i

"

13-Sep-2021

g |
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AND

M/s Mankash Enterprises, Prop- Shri Nitish Parekh S/o-Late Kailash
Pareck aged about 31 years, company incorporated under the companies Act
2013, and having its registered office at IDCO Plot No-82/1,Sundargarh with EIN
No-0311101386 carrying on business as proprietorship in the firm-name and
style of M/s Mankash Enterprises, Prop- Shri Nitish Parekh his place of
business at IDCO Plot No-82/1, Industrial Estate Kalunga, Sundargarh
hereinafter called the Licensee/Licensees(Which expression shall unless the
context does not so admit, include its successor/successors in business/is/their
survivors and heirs, executers. Aadhar No-373311592970, Pancard No-
BCCPP8492A, Ph No-9692211117.

And Permitted assigns)

of the other part.

Administrators and permitted assigns of such last survivor)

The “Licensor” and the “Licensee” are hereinafter together always referred to as the

“Parties” and are individually, when necessary, referred to as “Party”.

\”ﬁ\ [ RISES e O
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(2)

WHEREAS the Licensce/Licensces have applied to the Grantor/ Licensor for

the grant to him/them/her/it of a lease of lhe land and premuscs hereinafter

described, which the Grantor/Licensor has agreed to grant to him upon certain
terms and conditions ANDWHEREAS before signing this Agreement, the
Licensee/Licensees has paid the sum of Rs.69,30,000.00 (Rupees Sixty Nine

Lakhs thirty thousand only). Being the amount of land cost payable by the

Licensee/Licensees.

NOW IT IS HEREBY MUTUALLY AGREED as follows:

1.

N

During the period of three years from the date hereof the Licensee/licensees
shall have licence and authority only to enter upon the piece of land described
in the first schedule hereunder written and delineated on the plan annexed
hereto and there on for the purpose of building and executing works for the
implementation of the project/lﬁstitution i.e Manufacturing of Fabrication
and Agriculture Equipments Unit, there on as herein after provided and for
no other purpose what so ever and until the grant of such Lease as is
hereinafter referred to the Licensee/Licensees shall be deemed to be a bare
Licensee only of the "f)rpmiscs at the same rent and subject to the same terms
as if the Lease had beeh' actually executed.

Nothing in these present contained shall be construed as a demise in law of
the said land hereby agreed to be demised or any part there so as to give to
the Licensee/Licensees any legal interest therein until the.lease hereby
contemplated to be executed and registered but the Licensce/Licensees shall

only have a licence to enter upon the said land for the purpose of performing

this Agreement.

However, the Licensor shall permit the Licensee the use and occupation of the
Licensed Premises during the period of License herein created without any
hindrance/eviction interruption and/or disturbance, claim or dcmand
whatsocver by the Licensor or any person claiming by from under or in trust

for the Licensor, save and cxcept in the event of texmxpatnon or pnor
determination under Article 6 below,
MANKASHENTER RISES N
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The Licensee/Licensees hereby agrees/agree to observe and perform the

stipulations following that is to say: -

a)

That the Licensce/Licensees shall take possession of the property on "as
is where basis is”. No further demand shall be made to the Licensor for

any improvement and / OF. development of the land whatsoever.

b) The Licensee/Licenséesma'_\',~ at -its own cost, put up two sign-boards

c)

d)

indica’ting. its name, on the-exterior of the Licensed Premises, Provided
that the dimensions and exact location of such sign boards shall be
intimated, in advance, to the Licensor for its approval and that such

approval should be obtained, in writing, Provided However, that such

- approval shall not be unreasonably withheld. Such signboards should

not cause any damage to the facade of the Licensed Premises and shall

not contravene any local laws or regulations.

The said plot of land shall be fenced in during construction by the

Licensee/Licensees at his/their/its expense in every respect.

No work shall’ be commenced which infringes any of the Building

Regulations set out by the Appropriate Authority, Governed by Govt. of

Odisha until the said plans and elevations shall have been so approved

as aforesaid and thereafter he/they/it shall not make any alterations or

additions there to unless such alterations and additions shall have been

previously in like manner approved.

The Licensee/Licensees shall have to start civil construction on the"
allotted property within sixmonths from the date of possession and

commence Academic Session/ commercial production within three years

from the date of handing over of possession. The extension of
implementation up to one year may be allowed without imposition of
penalty provided the Licensor is convinced that the delay is not due to

the fault of the licensee. However penalty at the rate of 1 % of prevailing
land cost of the industrial estate shall be imposed beyond the approved

implementation period at the discretion of the licensor. I' -,

. "PROFRIETCR

e e —————
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(4)

The Licensee/Licensces shall be responsible for complying with ali
pertinent bye- laws, rules and regulations for the time being in force in
respect of the changes made by the Licensee inside the Licensed
premises the Licensee may deem fit for full enjoyment of the Licensed
Premises. .

That Licensee/Licénseeswill pay all rates, taxes, charges, claims and
outgoings_chafgeable agajxjst an owner or occupier in respect of the said
land and any building erected thereon.

The I;icénsee/Licensees agrees/agree and admits its liability to pay any

such further sum or sums towards premium of the demised land

demanded by the Licensor consequent upon the Lessor being required to

pay more towards the compensation arising out of any law or order of
any competent Court. The L.icensee agrees and undertakes to reimburse
the Licensor towards payment of higher compensation as may be
assessed.

That the Licensee/Licensees shall from time pay to the Grantor/
Licensor such recurring fees in the nature of service or other charges as
may be prescribed by thc Government of Odisha under the Odisha

Industrial Infrastructure Development Corporation Act, 1980 and the

Rules framed thereunder.
That the Licensee will keep the Grantor/Licensor indemnified against

any and all claims for damage which may be caused to any adjoining
buildings or other premises by such building or in consequence of the
execution of the aforesaid works and also against all payments
whatsoever which during the progress of thework may become payable
or be demanded by the Municipality or any local authority in respect of

the said works or of anything done under the authority herein contained.

\.\'Y ..
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K)

That the Licensee shall observe and confirm to all rules, regulations and

byedaws of the Local Authority concerned or any other statutory

regulation in any way relating to public health and sanitation in force for
the time being and shall provide sufficient latrine accommodation and
other sanitary arrangement for the labourers and workmen employed
during the construction of the buildings on the said land in order to keep
{He said land and its surroundings clean and in good condition to the
entire satisfaction of the Divisional Head, IDCO and shall not, without
the consent in writing of the Divisional Head, IDCO permit any labourers
or workmen to reside upon the said land and in the event of such
consent being giveri shall cc;mply strictly with the terms thereof.

1) That the Licensee/Licenseeswill not make any excavation upon any

part of the said land nor remove any stone, earth, or other material there

form except so far as may, in the opinion of the officer authorised by the
Grantor/Licensor, be necessary for the purpose of forming the
foundations of the building and compound walls and executing the

works authorised by this Agreement.

That the Licensee/Licensceswill not directly or indirectly transfer,
assign, sell, encumber or parts with his/their/its interest under or the
benefit of this Agreement or any part thereof in any manner whatsoever
without the previous consent in writing of the Corporation. However in
casc of the Licensee is desirous of creation of charge/ interest of any
Banking or Non-Banking Financial Company for financial assistance for
the purpose of grant of license, the same may be executed with prior

consent of the Licensor in the format and procedure mentioned under

the regulations and rules of the Licensor. In this event also, it is hercby

clarificd that at no point of time the Licensce per sev I:,Ctﬁ any

over the demised premisces of the License.
MANKASV\E RISES R
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n)

0)

p)

q)

a)

> 2

(0)

That the Liccm:cc/Liccnt‘.ccsshalll not at any time do, causc or permit
any nuisance in or upon the said land and in particular shall not use or
permit the said land to be used for any industry other than the purposc
for which the land is allotted.

That the Licensee/Licensecsshall al own cost construct and maintain an
access road leading from the Estate road to the said land in strict
accordance with the specifications and details prescribed by the
Divisional Head concerned. .

The Licensce shall always be liable to make good the exterior and
;structure of the Licensed Premises including walls, drainage and ‘rool’ by

. . Shin its statutory
carrying out necessary repairs or renovations within 1its tutory

. common duty of care.

)

'fhal in employing skilled and unskilled labour the
Licensee/Licenseesshall give first preference to the persons who are
able-bodied and whose lands are acquired for the purpose of the said
industrial area.

The Licensee/Licensees hercby agrees/agrece to bear all charges to be
paid to the power supply company for making the power available to the
Licensee in tcfrqs of thesc presents and for consumption of the electric
power by the Licex.lsee.

That the Licensor hereby agrees to observe and perform the stipulations

following that is to say:

The Licensor shall not be liable to the Licensee, its Directors, officers,
employees, servants, agents, invitees, visitors, customers or any other
person using or at any time being upon the Licensed Premises or any
personal injury, damage, loss or inconvenience howsoever or whatsoever
caused to them or to any goods or chattels brought by any person upon
the Licensed Premises it being the intention of and agreed to between the
Parties that the Licensee and other persons using the Licensed Premises
shall use the same solely at the risk of the Licensee, provided that, such

injury, damage, loss or inconvenience is not causcd by the negligence of
the Licensor, its employees or agents, PR
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Termination, post-termination obligations

- X -

(7) ' \

The Licensor further agrees that as soon as the Divisional Head / Land
Officer / authorized officer of IDCO  certifies on  the completion of
factory/Institute building and on commencement of Academic
Session/commercia: production in accordance with the terms hereof
and if the Licensee/Licensees shall have observed all the stipulations
and conditions hercin before contained, the Licensor will grant and the
Licensee/Licensees will accept a lease (which shall be executed by the
parties in  duplicate) of the said land and the factory
4building/Institutional Building erected tﬁereon for a term of S2(Fifty
Two) years or for the balance lease period 2073, from the date of
handing over possession.

The Lease shall be prepared in duplicate in accorciance with form of
Lease set out in the schedule hereunder-written with such modification
and conditions there to as may be agreed upon and all costs, charges
and expenses of andincidental to the execution of Agreement and its
duplicate, also the lease and its duplicate shall be borne and paid by the
Licensee/Licensees alone.

Either Party (“non-defaulting party”) shall be entitled to terminate this ‘
Agrecement in the cvent of the other party (“defaulting party”) committing a '
material breach of the terms, conditions and covenants contained in this
Agreement to be observed and performed by the defaulting party by giving

30 days’ advance notice in writing and if the defaulting party rectifies the
breach and informs the non-defaulting party in writing about the same within '

the said period of 30 days then the notice will cease to be effective.

However, if the defaultiag party is unable to rectify the breach within the
period of 30 days, ther this Agrcement shall, at the opuon of the non-

defaulting party, stand terminated.

e
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Notices

All notices or other communications required or permitted to be given under
this Agrecement shall be in writing and shall be either delivered personally or

sent by mail, at the following addresses of the Parties:

a) To the Licensor at its Registered office mentioned herein, and
b) To the Licensee at
1. The Licensed Premises and
ii. Its registered office
Notice shall be deemed to be given on the seventh business day after

such notice is mailed, if sent by re/gistered mail. Any notice shall commence

on the day such notice is deemed to be given.

A Party may change its address for purposes hereof by notice to the

other Party.

Force Majeure

Neither Party shall be liable to the other Party for failure to perform: its
obligations hereunder due to the occurrence of any event beyond the control
of such Party and affecting its performance including, without limitatibn,
governmental regulations, orders, administrative requests, rulings or orders,

acts of God, war, war-like hostilities, civil commotion, riots, epidemics, or any

other similar cause or causes.

Governing Law

It is declared and confirmed by the Parties hereto that what is recorded in this
Agreement reflects the true intention of the Parties and neither Parties shall
contend to the contrary. This Agreement shall be governed and construed in

accordance with the laws of India.

N -
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Vo]

Costs for Registration

All costs and €Xpenses for preparation, execution and registration of this
agrecment/licence shall be borne by the Licensce.

10. Should there be any conflict between the terms contained in this Agreement

and the term contained the IDCO Act/IDCO Land Regulations hereunder -
written the latter shall prevail.

11. For the purpose of this Agreement to Lease the expression Chairman-cum

Managing Director, IDCO shall include the Managing Director / the Land

Officer / Divisional Head or any other authorised Officer of the Odisha
Industrial Infrastructure Development Corporation (IDCQ).

IN WITNESS WHEREOF Sri Bijay Kumar Mohanty, aged about 58 years, the

authorised Officer of the Odisha Industrial Infrastructure Development Corporation
(IDCO) has, for and on behalf of the aforesaid, Odisha Industrial Infrastructure
Development Corporation (IDCO) set his hand and alfixed the common seal of the
Corporation hereto on its behalfl and the Licensee/Licensees hath hereunto set

his/their hand/affixed the Common Scal of the Company the day and year first
above written.
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LAND SCHEDULE
(Description of land)

0, Revenue

All that piece of land knows as IDCO Plot No. 82/1, Revenuc Khata No-60, ke

Plot No-82(P), Village-Kalokudar, in the Kalunga Industrial Estate. s'wthm'thc
village limits of Kalokudar, Tahasil Lathikata District Sundargarh 1n Odisha
containing by measurement Ac.1.05, Annual Rent-Rs.1,21,275.00 & marked as
red coloured boundary lines on the plan annexed hereto.

On the North by : Road
On the South by : IDCO LAND
On the East by : IDCO Plot No-82/1
- On the West by : IDCO Land
'._..'." ’
Y [
L MANKASH’ PRISES

SIGNATURE OF THE

SIGNATURE OF THE ,
PARTY OF THE OTHERPART.

PARTY OF ONE PART

IN WITNESS WHEREOF
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M S MANKASH
ENTERPRISES
THROUGII PROP
NITISII PAREKH

14-Sep-2021

9.

T e -

Identified by NIKHIL KUMAR TULSYAN Son/Wife of SHRAWAN KUMAR TULSYAN of
CHIKATMATI,ROURKELA,SUNDARGARH by profession Others

Name Photo Thumb Impression Signature Oate %;‘c\::i';:::h" of
NIKHIL KUMAR R o
TULSYAN pE= — 13-Sep-2021
E"“ <)
g \[
éfw_ ~—
. . Z/:SB?PW
Ragistoring’Ufficer
Date: 13/09/2021 Slgnaturqu;f‘ggig‘qring officer
Endorsement of certificate of registration under section 60
Registered and true copy filed in : Office of the Sub-Registrar, PANPOSH
a it 3
Book Number : 1 || Volume Number : 46 /
Document Number : 1171_210_1874 2 . '
Fortheyear :2021  -. %+ ;)/‘/’/’U
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SITE PLAN ©F M/S MANKASH

AT JNDUSTRIAL EESTATE KA

VILL 3 XALOKUDAR -
DIST : .;uwnh&aﬂmu
SCALE ¢ 16" = I MILE
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NLUNGA : f?
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|_HANDINGOVER REPORT | , f

"{ | . . . ,
i Shn_VikaSh Kheria, Director of M/s OSC Steel Pvt.Ltd has taken over vacant
A POssession of IDCO pjot no-82/2, measuring an area of Ac.4.30 at Industrial Estate, Kalunga

Y today on 06.04.2023 from

i Orissa Industrial Infrastructure Development Corporation as
details bejowy ‘

S

SCHEDULE OF PROPERTY .
Indl.Estate: Kalunga Revenue Village: Kalokudar
Revenue Plot No: 80 & 82(P) ¥
: Revenue Khata No: 36 & 60 e
Area in Acres: 4.30
BOUNDED BY:- ’ 3

East : Forest Land
West: IDCO Plot No-82/1
North: Road

South: IDCO Land

Demarcated by

/\ i
,\)fz-}-'c-*'-‘)é‘s"( Oy ovroda ‘ ;
JE(Civil), IDCO, Rourkela . ‘ ,

. OSC STEELPVT.LTD

. ) \ ( ‘.\ N ’ (ﬁA c 5
/.\ ‘-.\l \ 1/\ M’L//
NAnded fegpde VT Diractor

Handed over by me, Taken over by me Prepared By:

1. Witness- . v |

2. Witness- 1 |, U _—
l/lo g_)—; QA—WI‘\ A A ':Wka?j e

‘---euL..u\\lC.n_. !
ivisigNa

" IDCO lvislon
1 ’ x 0/ ¢ , Rourke
i

al Hapn

Divislong
{DCO Rourkats e

1

|
ok b
Rourkala i !



‘.,qu‘]‘: i I' I T e g
/e HW (A anr STEEL PN LT,

VR 4";\,!.’\,7‘, N¥ A xht” Ty N . e
~ SPOVE . BALLIDCGH ol o T
CNIRU 2 KALOKUDAD ,4 LA el

\DEST 1 s DAREHRI w it soper it s
SCALE: 16 = 2 Ml
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Mia S, -

I Shri Nitish Parckh, Prop. M/s Mankash
IDCO Plot No-82/1, measuring Area of Ac. 1.05 at Village-

8 g

HANDINGOVER REPORT

Enterprises has taken over vacant possession of
Kalokudar, Industrial Estate

Kalunga today on 05/06/2023 from Odisha Industrial Infrastructure Development Corporation as

details below.

—————
—
—_

Indl. Estate:- Kalunga

Area in Acres: 1.05

BOUNDED BY:-
East:- IDCO Plot-82/1
West:- IDCO Land
North: Road

South:- IDCO Land

Demarcated by

‘)I‘ ""C’ﬂka\ C(Q\N('Cth\
JE (Civil), IDCO Rourkela

erfmri‘crﬁ\ Gersvda

Handed over by me

——

SCHEDULE OF PROPERTY
Revenue Village:- Kalokudar
Revenue Plot No: 82(P)
+- Revenue Khata No-60
IDCO Plot no-82/1

\h ‘&\ RISES
Tak PROPRIETOR
en over by me Prepared by
1.Witness- QW fq{ﬂ‘%
5/b - LT kadlpiA Pacress
-opP L Suped -
BauRar Aew's Rlet - M?u@\o‘\)
2. Witness D
'\LLK:—\-\)‘ | SYSINTR VO - IDCOI;Q/ lna \ N d
LR O N Rurkela Division
iiead . Rouixala
Divisional Head
V- A e IDCO, Rourkela Division

P L " ZE it
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SITE " PLAN OF. M/S MANKHSH SNTERPRISES
g _ AT INpusTRIAL /E;"A.S’TQ/TS KALUN GA
VULL ! KALOKUDAR
D17 < UNDARGA RIH
u,,_,ﬁ‘_&‘_&_‘ﬂ( SCQLE > 18”7 = 1 MLE

ik
1

R AR
e T

r7‘.»}¥? 79 | g
‘i
Do FLor mb gg.emf:cem-r;,w«: REVpLaT A0 ]
82/ & 82 T AC l.oF
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SOUTH - DCO
gsr IB0s peoFrio-52/2
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‘ '%EBBEL’}{ hGRER nLu'g‘ UKDER SECLION 32 OF THE ORTLSA /
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het, 1900 Y . Th '
" 2 .x Mgcpie ., ' - ; :
;e AR ~
N . -".".—Lrﬁ ’ !
I antlﬂmu Ja}""ln I : it 2 " . < i
Himed T G b { ‘_l‘\; RS :f
RIETWEEN, MIE GOVERKOR of Orissa (her:.nafter Tefer- vy, o
2 <
red to as e ,xLuLe Guvvrnment“) o.C the one part. ot A
. et et = = '
' - A N D =L . "
. TilE Oz-'u-.-n Industrial Infrastructurc N "
:)NVUJﬂpln(_'Hl Corporatlon estoblished \ml]ex' (Ox,i....l i
. e !
I\c‘L 1 or 1981) afdd having its office at Jandpul.h, . i
2, '\ n\ '—J
u’:hidnaaar, Dhu‘uanewar-? (hercmarter called “"The e J
\
CorporaLio: ! whxch exorc»swn shall unle.m e.ccluded A
or’ repuumnt to the cvntcxt anlude., its succes:.ur..) I
ol tn.e other parl.. .. e o . ;
, ., ;,/: . . ' . } b .
Lo T HIIENSEN ws Sollows - = i
[} . ? '
' ;| " MIE Corporalion hus been establlished as T ;
T N X N I \
“p statutory Corporation having as one of its princ- LA S
’ " " \"
'I.pnIL objecks vapld Lndnstriallanlion of" the Htate Tt :
ol Orlesa " ond Lha Slale Governient have decided :
tof pluce the Governument lund at the dlsponul \)l the . :
Cu;pt)xnl jion Io).-/.:lc1 Ling up mnduqtrle.». lmlu".._l‘l",‘“al-
. erens and Induastriel euslobed and 1‘01' develupunnt . \"3 |
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OL 0l) types uf Indusbrles providing raci.lLLLc.n cnnn-
I -,

ccted with Industriallasation of the obutc-, Ny i
1]

’;4; l“’
a) . ln pursuinen of tha .,nucLLon.chLALm'd ,;’
4 l R DA 3

2331 2313, 2319) -

<

SURRRe G an

~o
LY PO

.

in the Collector,Sundargarh's vrder 15,2380
BTG 2N 9’10}.—.11-4-57,-3:ﬁ7—'2277'z..,4?,7?
R

dated e 23 RTaay vy 1/’ "*'f"’198;, addresocd ta the

C()lpl\ldLl()n ond in cunshderatlon of the prcmlum and

TR

rent herclna.ttez‘ rc..ex'Vcd =nd of Lhe ‘cuVenanL-' o

the part of thc Cozporatmn erninuL’Ler contmnc(l
the uLaLe Covernment hcreb/ demices tu Lthe Corpur- \\
ation all ‘the Government ,lond measuring Ac.433.89 .

N
7,

: 2
(Four lundred thirty three acres and eiphty nine =
decinmal) and more particulorly ge'scribegll,,'i‘n '-Lhc
schiedule hereunder written’ (hercinaftef referred’

to as "the demisad 1:md") TO -HOLD the said deiised

1{9&;'5 for the terms ol JITE

ke

efor a total premium of i

&

0”‘%‘
Jakhs eighty -Lour thuusand ssevans hundred L\lenL"lLvn)
on=ly being at the rete ol 5,2 JOO/- per acre in .
respect ol Ac.h33.99 decimal or lund tobe used for
industrial purposes ns shovn in the Jclxcdule ol liend
il delienated Ln the lulp having the buund.uvy in

red but excludlng .the arece specified as such in the..r
cenedule, dhe payesst of promlum will be made
mondtored Ly Lhe Indwsteies Lepartuent Ly the ead
wll a Flowelod Yesr o nceordance wlth the provedinte
O preseribag Ly Likz Uovorntent. e rent shaell Le

((/WO Pargolbe ol e pute or 1 (uie) perestul Ul (e g
rate until tire demised Tuond 15 vith -the Curpoprstion:

-ty v‘.’."’ ’ ‘
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=
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o pake Lor e pup
and 10 (ten) percent of (ho oren rete for LHe pueg
ton of demised lond qonnad vul DY the COPPPFU“i”u

Yo
Masidet r‘thc abuve real, cost or

Lo other parties. '
Lged 1ond, as qs'u?uucd hy

stbundlng on the dem.

treed

ity shall plsu be Pﬂprlc. The

the competent author
fhe rent shall be ncid

rent shall also be payuble.

secund day of January, ,eachyedr

e

in advance on the
to *the Collector of Sundargail IJj_utri.ct.

e uLaﬂLc Government ,c‘,cz'vr's Lhc rleht
to the mineral uealth mcludm" riner minerala, VN

in or under the area covered by Uw deed md tne

Corporation wl)l have the surfoce right over the b
land. . . =
=
“I'he existing and customary rights vi Gove.
and the publle in rvads and paths and rivers,streams
and channels running through or bouhding the lund
are reserved and are in no way affected by the deed.
PROYLLED “HIAT Lhe yeorly renl shioll be
liable to revision at each revision settlement and
re-cettleirent operation during the pericd_ of lecase.
3) " Phe Corporation hereby covenants with
' 1
the State Covernment asg follows nawely ;= -
A} :.‘\
(L) Tiaut the Coxporation shall during ) w
3 i
the terms hernl/ gronted pay tu the State Covt. =
-
the yearly rent hereby reterved on the days oud 'T\ ~//
Ino the wanner hiereln belore specified. : . ,'.‘. f..:.

(LL) It the Curporation shall keep

..Jz-ked the Imu»lduxlp-, of the demived premisas anq

q C&n « U‘A m)l.nl. tham oul whon 0 ll"-\ll.lf"d |,}; tho Co]](‘c(nx or

J”/ plhas Uilluu- autimwrlaed Y N do Wil behar

oo e .
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(LLL) mat subJect to the rLahLU of Lhe \

uLuLn buvclnmont in the same condLLLun Uy N T il

.
s

Ve //' " bRl
in, }%%}} -
I/ )
' 4) The State Covernment coveﬂaﬂﬁs'Wit“ the

Corforation an follows i-
¢ q

(1) That tie Corporation paying to the

State Government the rent hereby reserved and Perf- 7,

ormlng all the cuvcnunts and cuncll't).onu herein oo -

its part coniainud may peaceablY hold and enjoy the

)

demised land. durim, the said term \u.thout any let,
hilndrance or ulLemupl,lun by the State Govermment
or any other person claiming under or in.trust for.
the State Government. 4:' 58

(Li) That at Ehe erﬂiry of the term af
ninety nine ycars hercby rcueerd uhe State Govt.,
aﬂﬂll upon rcqueuL by the Corporut;on, conslder
a renewal of the term for the like period.anu upon

Lhe Zome Coems md cond LLLopnn ob)hep than 1'(\1"(;“”. .

C i . )

Orporation wider clause I.(u) heroundey, the Corp= \ 4 g‘
’ ‘- , ) ‘«,

°ration thall at the ex vanLLon of ‘the; tcrm hcreb/ 3\\5 )

KRN

Cranted qultely yleld up the demised 1und on to Lho 2 5 h

P : . ”
(et 2 L o

N e -

|
’

I A T

e e

to rent vhich may be lizble to chunge as may at .& ]
1y »
Che Gl ol sucit ronewol. Lis nmutually agrend upun \ '% ?

: .

. \ o0 :

Letween tlie State Covernment and the Corporutivn, AT !

B ‘\-5 :.-' |

, ; R !

(L11) ‘Mmat the Corporation shall be comp- e M J
etent Lo develup the dembsed land wnd provide hepre- ~= 3 '6

l rfostruclurn .' o ' b
n infrostructure for snall, medium and large ! J{
-~  indvistries. ' 1
&\ ( . . lfj
I'ry : i ) il

N /w Vhded Wil Wié bnfrastruclupn g . 1
Ve BT mLan to inelude sheds,provision ol water,povap. ' ;{

cor > o :

s ner‘:Lluu,, Heversae alfluent Uldchnr(-o e te {

n' ] e
T oMot n |
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v U , Tl 5 :
G e dentsed Lond dnto vark o0, L OO ¢
iinp oub the e ‘ol el '
Loying Laylne 08 FOEET IR

Nen anbkhlng up-'.'ll‘lﬁ land Lfor bhe 100 -i'o'p the ful-
.o | h
ad Lor other commun belterment schemes e

—apy—Jald oM L.

ure veeupants of Ehe prots .

(v) e Corporation shall U(/CU"'I".?,':.‘:';'“.L to
allot,issue licence and lease the 1and’ in; gocardance
with the regulations, made under the O'z'issa Indust=-
rial Infrastructure Ucv.u:yupmanl; Cuvpuru'l:].f)q"{\c t, 9LV,

‘(vi) The Corporation shall pe competent to “ :
surrender to the State Government sucle pal‘t. of the  —7
demlsed land «31'l:lge‘x‘*’ in.'\.-hulu or in 1'»::1'l:,. us '"lay L
agreed upon between them.
(viLl) Mie Corporalion shall be competent Lu
mortgage the dewised lond in full or ig part for
sceuring loens for developing the said land for -
providing thereln Lnfrastructure for small,medium
and larpge industries, A ’ '
(viii) 1he Corporatiun shall also abide Ly ) !(' ;
the terms ond conditions preserlbed in ’lthe sonelion {
order in addition to Cthoge stipulated in thid Deed, — : }l
) :
5) ' It 15 hereby mutually agreed by wd bok- S: A
veen the parties herato u:;_rl'ul.'luv.'u.u ‘:‘: ;:
‘ Rl . s
(1) Thet 1t Uhe sald annuol rent hereby ' -G

reserved or any part thercof shell at ony time he i

incarsear o) eemnins vnpoid Lor three calonde s

N\ \ . .
v \ \ aonths after the” same shall have becume due (whie bh-

PR I
:

1)) . ! .
4.’{ arodogondnd o ol pr 1 Lo Corpornlion shall 1
L VR P . . .

. into .‘.j.llllul AT r,:,:(:,._.!,:_ Cop L e Q1Y gy -

1 slenehivn o b Llan i Sl I sy el
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!
cage it thol} Le luwful fur the State uUYa.r_‘rf{uc“t L 4 4 !i
ot <\ 7 4
re-cntor Into and upun the demised lound Q{';;?‘}‘;‘{ part Y» | ,"

y Y ” y :- :' f

thercol in the name of the whole and to hold ‘tne some ;: E{ ’j !;

= —. v ) 1

henceforth as (L these presents hud not utlzgf_," T \'I‘\r%\‘

without prejudice to any right of -“Ction'offfe".‘edy

0f the State Government in respect of any L?{x'tevcedent .

breach of any of the covenants by theCorporation

- herefnbefore contained.t . JE
(11). That upon the breach or non—upscrva.".co R
s 13
of any ol the conditiuvng of the deed herein grurxl:red,
g P |

the State Government may d_ﬁ:;'clare that the agrecment - '
COE :

. . .
has been delermined imd Collector or any officer or
! .

=

persun apvointed on’ thut Lehoalfl by the State Govl.

LT S,

shall be entitled to re-enter ond take possess-

ion of the demised lund and of the buildings and

v,

other structures crected thereon and <he materials

PO

—— y r—_

thereof, as well as the stores and stocks,

PROVILED ‘LiIAT HOWEVER Lefore such
re-entry the State Governient shall give +to the
Corporation written notice of its intension S0 to )

do and the Corporation shall huve the right to R

remedy the breacl) -op non=obsel'viice cumplained

ol within three months from the date of such notice

in witich even’ the State Gyvi, shall not be enti-

tled Lo re-enter wnd Unky possession. .

PacyILLn FURTIER that in case the

N Gemined Tande ae . e
\ “ \ aad Jands are sy renuned tite Corporation shaly *
LI A} .

: AR el e en bl Gy g cocnensatiog whattuaya,.
w e Y L .
VN1 eSS . i Adomb sog L. S TYE T .
i X i Lang o) the waildlng and othey
sbructuras  qreges .
CTHHOTerastad thargon and the materialy therg=

N A AT e L Lars

il shochy, Lut shad)
oo re w

“y
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(e dom ) it .'/nud il

be ol Dbty Lo et g c .

Lo vemove all suelh bulldtngd and LI ucLuz'eJ muj ,'.: (

the materiols thereol i vl l 0 Ll ""L"“"'"' ond .
o slhocks wlthin mne%;thu II‘U"’ “the ‘I‘Tte-t”‘l’ S

termination of Lhe agr ecmcnt fm.lin'g ‘fffic'ﬂ the

Corporation shall cease to have any I‘i[,ht ‘Lo suah —;]‘

d the maLerial., Lhcz cvl, —=.

bulldings and structures oan
as viell as the .,Lureu “and ylocls. !

(iii) Tha't":my' den and for payment or' * [ \
. : ‘5‘\
notices requircd ‘to bc made” or given to the

Coz‘oonuun .,hall be (lec'und to be .:u.LIicz.ently

made or given 1L sent by thc State Covernment throin-
lv

) gh the vost by, régistercd ].etLer to the Corpora-
tion at the Registcr'éd Orficc el the Corporation
that any notice required 'Lo be anen to the

and

Stalte Government shall be decmed to be .sui‘[iu-
d

ently given if sent by Che Corvoration thruuah
post by registered letler addrezsed to the State
Covernaent, Collector ond that any demand .or rotice
so renl shall be presused to have bL“-‘“‘-dcile\rou t
in the ugsuol course ol the coust., That should the
demlscd lend or ony part thereof Le at any time

reaulred by the fGtate Guveramenl for any purposc

N

declared by that Governirent to be a publlic purp-

™ -
»e

oze, the State fuvernument shall e entitled to -G
resuwne the ssme on glving six month's notice in

,-\m LCing ol o the expley ol the sald peviod oy,

(\ Q tlnuu;n any offiecor o pergon authurl..ccl by Govi,
c.r

1(0
SR TTTE S ) ,ll st Ladie puntictinlon oy

-'5U-1.1..cr-‘r1_ )
M ) the sald deonfscd Lond or pert thereof and ull

Llvels Ldia yo =gl

! Lulldings a% slructures thereou,

SO Moot eow
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ROV IDED THAY undeso surrendered: by the

'v‘

Corporation, oxcept for the Lreach of the coven-

\ ll*/“'

ants contained herein or except vhen the ,State

”fl =

(.womnonL requires Lt for a publu. lic¢ purpose. und-

e

" m ” l; .

r-no other clrcumstances \:l\atquver tha S‘rutn

,, ji’:

Government shall be entitled to resume possess-

ot

ion uf the dewised lund which has been developed
[ . e,

. by the Corporation and such other demisad land,

on which infrasgtructure has been provided. .

PROVIDED PUHTHER that in the case of

such re-—éntry, the Corporativn shall be"’enti.tled

to compensation for bulldinb or other otructure

NI,

\.rﬁar

N Ua\l\(ﬂ / JL

erected by it on Lhc dewmlsed lond and the amounL

of such compensation shall be fixed by thc»CollE' . . ;

ctor and shall not excged the amount (if any)

paid to the State Government for this lond plus

»
e en e ——— = . — -

————

the pfe:ent market valuc of the bLulldings and otlier

struciures erected thereon.

PROVICED ALWAYS,THAT in the case ol any

dispute as Lo the amount of compensation fixed by
the cUllchop, the Corporation shall bLe entltlcd oo
Lo appesl to the Commlssloner ol the Division vhoua

declsion shall Le Llnol,cunclusive wnd binding va

the purties. .
TH WLLIZLS WHEREOF the purties have

/ e

) "

vauuudov signed ks Dead 'on Utie detes menl Loned

below their respective ulpnature,
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To,

SR

The Divisional Head, e

1DCO. Rourkeld.——- —

IR

: i nder
Sub:  Execution of lease deed / agreement to i€ase with units 10 respect of land coming U

sungle Lissam at LE, Kalunga.
Sir, |
" In inviting a reference to the above cited subject, 1 am to intimate that jand measuring
Ac.433.80 in the villages of Brahmanitarang, Kalkudar, Beldihi, Sanabrahmanitarang, Jhartarang
and Goibhanga has been alienated in favour of the Corporation for setting up industrial estate for
establishment of industries vide Deed no.1732 dtd.27.05,1983. After the establlshment of
Industrial Estate, Kalunga, land has been allotted to 3 different units and leasée deed has been
executed for the same.
However, it has been reported by your office that, land measuring Ac.169.33 out of the
m. It has also been intimated that there are 2 pumber

alienated land is coming under jungle kissa
of units pending for execution of lease deed / agreement to lease in respect of the land coming
under jungle kissam. The matter was discussed with the Environment section of iDCO in light of
. the Forest (Conservation) Amendment Act, 2023 (copy enclosed). It can pbe interpreted that the
provisions of act shall not apply to the land which has been changed from forest use to non-forast
purposa on or pefore the 12 December, 1996 in pursuance of an order, issued by any authernily
authorised by 2 State Government or an Union territory Administrarion. In this instant case the
land has been alienated in favour of the Corporation in the year in the year 1983 for the
establishment of industries and the Deed of Agreement has been executed with the Government
in 1983.

Therefore, it is requested to discuss the above facts with the District Registration Qffice
and take necessary action for execution of lease deed./ agreement to lease with the unit.
Yours:faithfully,

M W
Memo no.......%.%f.’/Date: 005 20 c{bChi Geh )al Manager(MSME)

Copy to the Chief General Manager(En%ent). IDCO, Bhubaneswar for
information.

oré:hlef Ge era{ﬂ anager(MSME)

..............................................
L L L L L LR L L L essavssasveunauneeNNIv.
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odisha Indystilal Infrastructure Development C
{A Government ol Odisha Ur\de?toklng) Srpopalish
IDCO, IDCO Towers, Janpalh, pnubaneswar = 751022, Odisha, INDIA
{ +91- 0674 - 2542248, 2540820 | Fax:2542956 / 25407.@
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Separale paging is given. to this Part in order that it may be filed as a separate compilatioa.

MINISTRY OF LAWAND JUSTICE
(Legislative Department)
New Delhi. the4th Augusrt; 2023/Sravana £3. 1945 (Saka)

The following Act.of Parliament received the assent of the Presidant on the
Jth August, 2023 and'is hereby publishéd for.general'information:—

THE FOREST (CONSERVATION) AMENDMENT ACT, 2023
(No. 15 oF 2023)
[k August, 2023)
An Actfurther.to amend the Forest (Conservation) Act, 1980.

Be it enacted by Parliament in the Seventy-fourth Year of the Republic of India as
fullows:—

(. (/) This Actmay be called the Forest (Conservation) Amendment Act, 2023

(2 [tshall come into force on such date us the Central Govermment may, by notitication
in the Ofticial Gazerte, appoint.

2. In the Forest (Conservation) Act, 1980 (hereinatter referred to as the peincipal Act),

afier the long ttle and before the enacting formula, the follawing preamble shall be inserted.
namely:—

"WHEREAS. the unportance of forests is to be realised to enuble achicvement of
nutional targets of Net Zero Emission by 2070 and maintain or enhance the farest
curbon stocks through ecologically balanced sustuinublé development;

Shoer etz and
stmmusneenisag

(nsecuon ot
preamble
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Avo WHEREAS. Nationality Determined Contribution targets of the country
chvisage creating eatbon sink of additional 2.5 to X.0 hillion tans of CO, equivalent

by 2020:

e NN RTERE W, TS Country envisages an incecase in the forest and tree coverfo
one-third of its land area, which is to be givan impetus with an enhanced growth

trajectory,

AND WHEREAS. [ndia has a rich tradition of preserving forests and fheir
bia-diversity, and. theretore. enhancing forest based economic. social and
environmental benefits, including improvement of livelihoods for forest dependent
communities is envisaged:

AND WHEREAS. it is necessary to provide for provisions relating to conservation
management and restoration of forests. maintaining ecological security. susiaining
cultural and traditional values of Forests and fucilitating economic needs and carbon
neutrality.”.

3. In section | of the principal Act, in sub-section (/). for the words and brackets

Amendnent
o sesuon 1 “Forest (Conservation) Act". the words and brackets "Van (Sanrukshan Evam Sumvurditary

Adhiniyam™ shall be substituted.

Lassrzion of 4. After section | of the principal Act. the following 'section shall be inserted.
ngw szcton 1AL namclj-’:-—
“lA. (]) The following land shull be covered under the provisions of this Act.

with the provisions of the [adian Forest Act. 1927 or under any other [aw for the

time being inforce:
(‘ll)‘ the land thét xsdx;;;‘ iovercc:iundir; g;c(‘Wf
LN PR S S i
f this clags 3
ke

Provided that the provisions o ¢ shall not apply to suc
T L R Ly e &{ PR e
mﬁ%}ﬁbunggﬁf,_. forat: O RGeS L TS acoT:
S e s e S Ry P, :
i A%dlin i LR RGN
Ao et e L TR A v el TGS ‘f’ R g
a State Gavernment or an Union territory Administration tn that behalt.
Explanation.—For the purposes of this sub-section, the expression
"Govemment record” means record held by Revenue Department or Forest Department
of the State Government or Union territory Administration. or any authority, tocal
body. community or council recognised by the State-Government or Unijon territory

At 10 Svver
<szruae lund aamely:—

Administration.
12) The following categories of lund shall not be covered under the provisions
of this Act. namely:—

1) such forest land situated alongside a rail line or a public.road mantained
by the Government, which provides access o a habitation, or tv a ril, and
roadside amenity up to a maximum size of' 0010 hectare in each case;

(b) such tree, tree plantation ar reafforestation raised on lands that are
not specified in clause (a) or clause (b) of sub-section { /1; and

(¢ such forest land, —
(i1 as is situated within a distance of one hundred kilometres alons
international borders or Line of Control or Line of Actual Control, as (h::
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car
¢ construction of strateglc ltnes

case may be. proposed to be used fo curity: of

; jonal s¢
project of national importance and concerning nation

i) up to ten hectares. proposed-to-be-ysd-fo
secunity related infrastructure; or
(1) as is proposed to be used for cons!ru'cti‘mjl .o'f de g
project or a camp for paramilitary forces or public utility p(gjich d'ocﬁ ot
be specified by the Central Government. the extent of w B
exceed five hectares in a Left Wing Extremism affected area as may
notified by the Central Govermment. ' ' wuch
(3) The excmption provided under sub-scction (2) shall be subject “r,'cllin"
terms and conditions. including the conditions of planting trees (o compensate ic’ °
of trees undertaken on the lands, as the Central Government may, by guidefines.
specity.”.
5. In the principal Act, section 2 shall be renumbered as sub:section (/) thereof
and—

fence related

() in sub-section (/) as so:renumbered,—

(0): ‘in Glause (fif), for the- words:"not owned. managed or. controlled by
Govermnment", the.words ", subjectto such terms and conditions, as the Central
Government may: by order, specify™shall be substituted:

(ID)in the Explanation; for the long line occurring after clause (). the
following shall be substituted. namely:—

“but does not include any work relating to or aacillary to
conservation, development and management of forests and wildlife. such
as5—
(£) silyicubmmtogarzitions.inuluding regeneration operations:
(ii) establishment of check-posts and. infeastructure: for the
front line forest staff:
(iéi) establishment and mintenance of fie lines:
(iv) wireless-communications:

{v) construction of fencing; boundary marky ot pillars; bridges
and culyerts, check dams, watecholes, trenches:and pipelines;
(vi) establishment af oo and safacis réferred 1o in the Wild

Life (Protection) Act, 1972, .owned. by the: Government or any
authority, in. forest areas other than; protected areas:

53 or 1972.

(vil) eco~tourism facilities included in the Forest \\\'nrking

Plan or Wildlife Manugement Plan or Tiger Conservation Plan oc
Working Scheme of that aren; and

(viii) any other like purposes, which the Ce

nteal Government
may. by order, specity.";

th) after sub-section (/) as 5o renumbered, the following

| Sub-section shall be
inserted, namely:—

“(2) The Central Government may, by order, Specity the terms and
" conditions.subject to which any.survey, such as, reconnaissance prospecting
™ Al R D] 3 1)

investigation or exploration Including.seismic survay, shall not be treated as
non-torest purpose,”. '

of section 2.

Ams=adment
-
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thasttien wt 6. Tn the principal Act. after section 38, the following seetion shall be inserted. Ve
new evtm ¢ paivelyi—
Do “AC The-Ceirtret-Grvermmer Ty, Trom ume to time. issue such directions. to
—_ Cential any authority under the Central Govemment, State Government or Union k:ﬂm‘.v
U““‘;“““"“ Adiinistration, of to any organisation. entity or body recogaised by (he Central
'S ; . .t . ”
Siretenak Govemmtent. State Government or Union territory Administration, us may be aecessary

tor the implementation of this Act.”.

DR. REETA VASISHTA.,
Secretarx 10 the Govt. of India.

UPLOADED BY THE MANAGER. GOVERNMENT OF INDIA PRESS. MINTO
] : D B h R o T
AND PUBLISHED BY THE CONTROLLER OF PUBLICATIONS, l'())é\lgil ﬁc\gs?mm-‘ o

MGIPMAND—236GHS31—04-08-2023.
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